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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

C.P. No.406/2005 in
O.A. No.212iy2004

New Delhi this the 7^^ day ofJuly, 2006

Hon'ble Shri V.K. lyiajotra, Vice Chairman (A)
Hon'bie Shri ftSukesh. Kumar Gupta, Member (J)

Mahadev Prasad Tyagi
S/o late Shri Balwant Singh
R/o B-19, Satyawati Colony,
AshokVihar, Ph.lll
Delhi-110 052. -Applicant

(ByAdvocate: Shri W«IR Pillai)

Versus

1. Shri R.R. Jaruhar,
General Manager,
Northern Railway,
Baroda House, New Delhi-110 001.

2. Shri Aziz-Ul-Haq,
Divisional Railway Manager,
Muradabad Division Northern Railway,
Muradabad (UP.) -Respondents

(By Advocate; Shri VSR Krishna and Shri R.L. Dhawan)

ORDER lOrsA)

Hon'ble Shri V.K. Matotra. Vice Chairman (A)

It is not disputed that directions of the Tribunal have been complied >^h.

As such, C.P. is dropped and notices issued to respondents are discharged.

(Mukesh Kumar Gupta)
Member (J)

cc.

(V.K. Majotra)
Vice Chainnan (A)

V.


